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[Mr. Speaker]

lists of Scheduled Castes and of
Scheduled Tribes, of certain castes
and tribes and matters connected
therewith.”

The motion was adopted.

Pandit G. B. Pant: 1 introduce the
Bill.

DELAY IN DISTRIBUTION OF
ANNUAL REPORTS OF CERTAIN
MINISTRIES

Shri Kamath (Hoshangabad) : Before
we proceed to the other item, may 1 say
this ? 1 invited your attention yesterday
to the faet that it was unfortunate and
even detrimental to the growth of a
sound and efficient parliamentary sys-
tem, that some Ministries’ Demands
should be put to the vote of the House
without any discussion. I referred in
this connection to the Demands of the
Ministry of Information and Broadcast-
ing, for which no time has been allot-
ted for discussion. I am constrained to
say that it has given rise to laxity and
irresponsibility on the part of the Minis-
try which has not so far cared to make
available to us its report and summary
as other Ministries, whose Demands are
before the House, for discussion, have
already donc. There is another Minis-
try, the Ministry of Law, for which uo
time is allotted for discussion, and the
same thing has happened in that Minis-
try : they have not made available to
us their annual report as other Minis-
tries have done, and only a summary of
the Ministry has come—not its report.
1 am, therefore, constrained to voice mv
suspicion that unless there is proper
goading and prodding of the Ministries
by the House, they will continue to ve-
main somnolent. This state of affairs
should be rectified without much de-
lay. I am sure you share the views
that I have just expressed, and 1 would
appeal to you to take strong action in
this matter immediately. Unless action is
taken immediately, this somnolence will
tend to aggravate in the Ministries
whose Demands are not coming up be-
fore the House for discussion.

Mr. Speaker: Neither of the Minis-
ter. is here, but it is not their fault. I
would only urge upon the hon. Member
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who has raised this point to give me
sufficient notice and also to the Minis-
ters so that they may be presented here.
In this case I gave special permission.

Shri Kamath : I gave notice.

Mr. Speaker: Just now. How can I
draw the Ministers here ? Therefore,
instead of merely taking the opportunity
to criticise the Ministers, it would be
better if hon. Members, who wish to
raise such points, give sufficient notice
to me and to the Ministers. In this
case, I cannot anticipate their reasons.
Because the Sub-Committee and the
Business Advisory Committee did not
choose to allot time during this session
for discussion or debate for the voting
on grants relating to the Information
and Broadcasting Ministry and the Law
Ministry, they might not have sent
round their reports. It may be.....

Shri Kamath: No, Sir.

Mr. Speaker: The hon. Member ex-
cludes the possibility of this one per
cent. It may be that because of this
they have not circulated their reports
etc. Therefore, hereafter, I will insist
upon all hon. Members to give me
sufficient notice so that wherever the
Ministers have to give certain informa-
tion on the points, nothing shall be said
in their absence because they could not
be present here for want of sufficient
notice. Ultimately, of course, what-
ever has to be done will be done.
Thercfore, 1 am not going to take note
of this matter now. 1 request the hon.
Ministers to be in the Housc next day
when we meet so that they may state
to the House as to why they have not
sent in their reports for perusal by
Members—administration reports and
other reports. If they have got, they
must sent them round. So far as the
other question is concerned, namely,
alloting of more time, 1 have already
said that it is too late for this year, and
therefore it will be considered next
time.

Shri Kamath: May 1 know whether
when a Ministry’s Demands are not
posted for discussion in the House, the
Minister is not aware that those De-
mands may be discussed during the
general discussion of the Budget or in
the discussion of the Finance Bill, for
which these reports, etc., should be
made available ?
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. Speaker: We will discuss all
those matters, and this matter will stand
over for the next day. Meanwhile, the
hon, Minister of Parliamentary Affairs
will inform the Ministers concerned
;.nd request them to be kindly present

ere.

* DEMANDS FOR GRANTS

Mr. Speaker: The House will now
resume further discussion of the De-
mands for Grants relating to the Minis-
try of Production. Out of 6 hours
allotted for the Demands of this Minis-
try, 5 hours and 24 minutes have al-
ready been availed of and 36 minutes
now remain.

Shri Kanhu Ram Deogam will now
continue his speech.
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“A wandering tribe, known as
‘Birhors', are experts in the making
of rope and string. Enough raw
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materials are available in this State
for rope and string maeking. Secal-
patta or Maulan occurs in the
forests of Saranda, Kolhan and
Prohat Forest Divisions in Singh-
bhum. Its fibres make excellent
rope and string.”
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*Moved with the recommendation of the President.





